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(d) This would depend on the model 
to be selected and exact investments 
proposed. 

(e) A statement is attached. [See 
Appendix CXVI, Annexure No>, 24]. The 
face value of each share is Rs.lO[-. . The 
Ordinance does not specifically provide for 
compensation to the shareholders. This is a 
matter to be decided by the Claims Commis-
sioner after utilising the compensation 
amount to discharge the liabilities of the 
company in accordance with the provisions 
set out in Section 19 of the Maruti Limited 
(Acquisition and Transfer of undertakings) 
Ordinance, 1980. 

(f) A statement is attached. [See 
Appendix CXVI, Annexure No. 25). 

Employment  for  ex-servicemen 

343. SHRIMATI RATAN KUMARI: 
Will the Minister of DEFENCE he 
pleased to state: 

(a) whether Government are considering 
any scheme to give preference t0 ex-
servicemen in the matter of employment; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE~"TN THE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL); (a) and (b) The Government are 
alive to the problem of re-settlement of Ex-
servicemen. Various schemes are being 
considered in consultation with concerned 
Ministries,Departmentg of the Central Govez-
nment as well as the State Governments. 
These scheme would be either exclusively or 
partly for the employment' of Ex-servicemen. 

Assets of Bird and  Company 
344. SHRI ASHWANI KUMAR-. Will 

the Minister of INDUSTRY be pleased 
to state: 

(a) the break-up of the assets of the 
nationalised Bird and Company (i) Cash and 
bank balances, (ii) Land, ( iii)  Building, (iv) 
machineryi (v) deposits, (vi) number of shares 
(and their values) in other companies with 
their names,   (vii)  miscellaneous; and 

(b) the break-up of the liabilities of this 
company under the headings> (i) loans, (ii) 
payment dues of goods purchased, (iii) salary 
and wages, (iv) shares owned by other 
companies (v> miscellaneous? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) and (b) 
Audited balance sheet of Bird and Company 
Ltd. is available for the year ending 31st 
March, 1978. (See below) According to this 
balance sheet the break-up of the assets and 
liabilities of the company on 31-3-1978 was 
as follows: 

 



133     Written Answers [ 20 NOV. 1980 ] to Questions 134 

 


